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nsated th:.s the 3131: Bay of AuguSt 1995' j

’HiN"BIE MR, S.R.AQIGEi E"%aiBER(A) :

Shri Subhash Chand,
~s/o Shri Ram Singh,
r/o House No.F-238,
Raj Nagar-II,
Palam Colony, g
New Delhi : S ..........Rpplican

By Advocate: Ms, Sumedha Shama.

Ve rsus
o

1. Union of India through

The General Manager,
Northern Railway,
Baroda House,

New De lhi,

2. The ‘Se'cretar',
Railway Boa
Rail Bhawan,

New Delhid J

3. The Blvz.sumal "ailway‘ Manager,
Northern Rai lway, leari E}:Wn.
Riwari .,

By Advocates Shri H.K.GANGWANI .

Both caunsel have been he aﬁi

2, Ihe' applicant seeks z*e'giStration :nf hié:&:nmé
in the Live Casual Labour Reglster. Admrtted ly, he
workad as a Casual Labourer in the ’\mrthem Razlwa?
from 30412, 77 to 8,7. ’78. Acc ordlng to the
zeSpondents' reply, even this serv:.c:e was rm

broken perlods, and the appllcant left the ng :

of his own free will, He ‘never‘tur;ne;df_ up. f



| N~
. ) . ‘
v re-engag~ment, nor applied for the Same . Neither
| 4id he apply for registration of his neme in the
‘Live Casual Labour Register on or before 313,87,
aor even during the extanded period till 31.1.88,
and hence according to the r@sgmgdents,his nane |

cannot be entered in the Live Casuel Labour Register

at this stage.

3, No rejoinder has been filed by the app lic ant

challenging these averments made by the respondents,

4. ‘However, even if the app licant cannot be
registered in the ICL Register at this staze, he
. like amy other citizen of the Country is entitled
-

+5 be considered for fresh engagement as a

casual worker, if and when the:réspondents recruit

fresh casual workers, and if the applicant is othemiséi
eligible

5, Accordingly, this O,A, is disposed of with

o direction to the respondents that in the event

,} : the applicant makes a represeniiatian within one '
month from the dat: of receipt of a copy of this

- judgment, the applicant's name may be placed in the

appropriate waiting list , and as and when thers

is a need for remploying fresh casual labour, ;
depending upon the availability of the work , the’
case of the applicant may be considered strictly
in his turn if he is otherwise eligible and
in acc ordance with the raievant instructions

on the subject, No costs.! ’
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